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O R D E R 

01.10.2019    Learned counsel appearing on behalf of the ‘Resolution 

Professional’ submits that the Hon’ble Supreme Court has interfered with the 

matter and stayed the proceedings pending before the Adjudicating Authority 

(National Company Law Tribunal), Mumbai Bench.  In the circumstances, no 

order is required to be passed in this appeal.  In case, the Hon’ble Supreme Court 

does not interfere with the admission order of the Adjudicating Authority and 

allows the proceedings to continue, the Appellant may file an application for 

taking up the appeal to recall this order and take up the appeal for decision on 

merit.   

 The appeal stands disposed of.   
 

[Justice S.J. Mukhopadhaya] 
Chairperson 

 

 
 

[ Justice A.I.S. Cheema ] 
Member (Judicial)       
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